Most Urgent/Qut Today
Gazette Notification Extra-ordinary (Part-1V)

GOVERNMENT OF N.C.T. OF DELHi
DIRECTORATE OF GUI UWARA ELECTIONS
F BLOCK: VIKAS BHAWAN: LP. ESTATE
NEW DELHI -110002

No.F.2(1)/94-DGE/ Dated:-

" V
.

The: Addl. Secretary (GAD/Co-ordination), ~ ‘a
Govt. of N.C.7. of Deii:i, . % -
2nd level, A Wing, Delhi Secretariat, /
|.P. Estate, New Delhi. (y/{:ﬁ
Sub:- Gazette notification of Delhi $ikh Gurdwara Management Committee (Registration o
Electors Amendment) Rules, 2002. ﬁ 4
X
Sir, G
/

| am to forward herewith 2 copies of the above notification (English & Hindi version) for
publishing in part IV Delhi Gazette Extra ordinary today itself. 1t is requested that 10 copies of A
the same may be seni to this Depariment as soon 38 itis received from the press.

Yours faitnfully,

/

(G.S. PATNAIK)
_ SECRETARY (REVENUE/GURDWARA ELECTIONS)
No.F.2(1)/94-DGE/ S & Dated:- 21« 2.~ 2002

Copy forwarded for information and necessary actic to the:-

1. Secretary to the Lt. Goverrior, Rajniwas, Delhi.
2. Secretary to Chief Minister, Deihi Secretariat, Delhi.
3. Secretary to Minister (Finance/Gurdwara Elections), Delhi Secretariat, Delhi.
4. OSD to Chief Secretary, Delhi Secretariat, Delhi.
~ Secretary (Legisiative Assemoly), Old secreianiat, Cedhi,
6. Secretary (Law), Delhi Secretariat, Delhi.
7. Library-in-charge (Vidhan Sabha). Old Secretariat, Delhi.
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SECRETARY (REVENUE/GURDWARA ELECTIONS)



(As passed by the Legislative Assembly of the National
Capital Territory of Delhi on the 25th August, 1994)

Bill No. 14 of 1994

THE DELHI SIKH GURDWARAS (AMENDMENT) BILL, 1994
A
BILL
to further amend the Delhi Sikh Gurdwaras Act, 1371
BE it enacted by the Legislative Assembly'of the Nationél

Capital Territory of Delhi in the Forty-fifth Year of the
Republic of India as follows :-

1. Short title, extent and commencement .-

(i) This Act may be called the Delhi Sikh Gurdwaras
(Amendment) Act, 1994.

(ii) It extends to the whole of the National Capital
Territory of Delhi.

(iii) It shall come into force at once.
Zia Amendment of Section 8 .-

In Section 8 of the Delhi Sikh Gurdwaras Act, 1971 (82 of
1971), in clause (b), for the words and sign "twenty-one", the
word "eighteen" shall be substituted.

'This Bill has been passed by the Legislative Assembly of
the National Capital Territory of Delhi on the 25th August, 1994.
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PP el
Delhi - { CHARTI LAL GOEL)

Speaker, Legislative Assembly of the
National Capital Territory of Delhi s

Dated the 30th August, 1994.
I assent to the Bill.
Delhi (P. K. DAVE)
Lt. GOVERNOR OF THE NATIONAL :t

CAPITAL TERRITORY OF DELHI
Dated the 1994.



(To be published in part IV of Delhi Gazette Extraordjnary)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(Revenue Department)

No.F.2/1/94-DGE/4 5 4 Dated the _2\,February, 2002
NOTIFICATION
No.F.2/1/94-DGE -- In exercise.of the powers conferred by section 39 of the

Delhi Sikh Gurdwaras Act, 1971 (82 of 1971) read with the Government of India,
Ministry of Home Affairs' Notifications No. U-11030/7/74-(i)- UTL, dated 15th
October, 1974 and No. U-11030/7/74(ii)- UTL., dated the 15th October, 1974, the Lt.
Governor of National Capital Territory of Delhi is pleased to make the following rules
further to amend the Delhi Sikh Gurdwara Management Committee (Registration of
Electors) Rules, 1973, namely :-

1. Short title and commencement - (1) These rules may be called the Delhi Sikh
Gurdwara Management Committee (Registration of Electors Amendment) Rules,
2002.

(2) They shall come into force on the date of their publication in the Delhi
Gazette.

2. Amendment of rule 7 - In the Delhi Sikh Gurdwara Management Commitiee
(Registration of Electors) Rules - 1973, hereinafter referred to as the "Principal
Rules" in rule 7, in sub-rule (1) for the figures "21" appearing after the word
"than" and before the words "years", the figures "18" shall be substituted.

3. Amendment of Form 2 - In the principal Rules in Form 2, in para 2, in clause (1)
for the words "twenty one" the word "Eighteen" shall be substituted.

4 Amendment of Form 4 - In the principal Rules in Form 4, in para 2, in clause (1)
for the words "twenty one" the word "Eighteen" shall be substituted.

By order and in the name of
Lt. Governor of National Capital
Territory of Delhi

Mz A

(G.S. Patnaik)
Secretary (Revenue/Gurdwara Elections)



epartment of Law,Justice & Legislative Affairs).

’

8th Level, 'C'Wing; Delhi Secretariat, New Delhi-110002,
No,F,14 (14-)/94-2oozm\5/g4 Dated // February, 2002

CORRIGENDUM

In thls Govemment's notification No.F.14(14)/94...2002/I:AS/66-76
: dated 5th February, 2002 the long title of the Act given as

“"The Delhi Sikh Gurudwaras (Amc-:ndment)Act, 2002 " shall be read

as "The Delhi Sikh Gurudwaras (Amendment)Act;'-'1994".
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(To be published in Part IV of Delhi Gazette Extraordinary)
Government of Nationai Capital Territory of Delhi,
(Law,Justice and legislative Affairs Department ),
8+th Level’'C'Wing,Delhi Secreteriat,New Pelhi-110002.

No,F,14(14) H4-2002/LAS /77 7 Dated 5th February,2002

The following Act of the legislative Assembly of the
National Capital Territory of Delhi received the assent of the
President on 25,1,2002 and is hereby published for general
information,

The Delhi Sikh Gurdwaras (Amendment ) Act, 2002

(Delhi Act Nof,1 of 2002 )

(As passed by the Legislative Assembly of the National Capital
Territory of Delhi on the 25th August, 1994).

AN

ACT

+o further amend the Delhi Sikh Gurdwaras Act, 1971

Be it enacted by the Legislative Assembly of the National
Capital Territory of Delhi in the Forty-fifth year of the
Republic of India as follows :-

1 Short title,extent and commencement,

(1) This &ct may be called the Delhl Sikh Gurdwaras
(Amendment) Act;1994,

(2) It extends to the whole of the National Capital
Territory of Delhi,

" (3) It shall come into force at once.
2  Amendment of Section 8.-

In section 8 of the Delhi Sikh Gurdwaras Act, 1971(82 of
1971), in clause (b), for the words and sign "twenty -one", the
word "eighteen" shall be substituted,

Und6ér Secretary (Law & Judl.).
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Govt, of Delbi.

(Law & Judl. Deptt.)
Delbi. Sachivalaya,
New Delbi.



